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ORDER DATED 13-12-2001. 

Heard shri P. V. Ramdas, learned Counsel 

for the Applicant and shri A.1K.BOse,learned 

senior standing counsel for the sespondents and 

jerns& the records. 

) 	 In this Original Application, the 

applicant has prayed for ouashing the order 

ated 22-6-2001 at Annexure-5 and for restoring 

the order dated 16.4.2001 at Annexure-3. 

esL;ondts have filed counter opposing ti 
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prayer of applicant. No rejoinder has oeefl0  

filed. 

For the purpOse of considering the 

petitions it is not necessary to go into too 

many facts of this case.Admitted positifl is 
is 

that the a:pliOantW0 riflcJ as ED3PM, Ratlaflg 

and and is simultaneouSlY working as Headmaster 

in 	vt.High chool,atlaflg.0fl tre alleged 

ground that working hours of the two organisatiofl 

clashed and thery the post office work is 

sufferiflg,di5CiPlY proceedings were drawn up 

against him •Eartier he was under put off duty 

'and suosequentlY he was reinstated.Ifl course of 

enquiry,the applicdnt w an ted productiOn of five 

documents and examiflatifl of ten witnesscS,l 

his letter dated 6.1.2001 at Anrlexure_2.fhe 

Incuiring Officer,ifl his oer dated 16.4.20C1 

at AnfleXJ re-3 direCtei the presenting Officer to 

make availat)le the required documents to the 

applicant.SubSeaUetlYs the I.G. was changed and 

th n<t I.C. in his oer dated 20.6.20 01 
and 

has allowed some of the documents /instead of 

ten 	witnesses he only allow & two witnesses. 

This oer is under challenge. trom the soove 

rital of faCt,We find that at an interlocUtorY 

stage of the depatmental proceedings, the 

applicant has approached the Tribunal. we are 

not inclined to interfere in the matter at t?is 

inrlocUtory stage oecause if at this stage, 

the lurisdicti0f,  of the Triouflal is invoked 

then the proceedings can not oe completed. 

In any case, the applicdfit will have adequate 

opportunity to agitate these grounds after 
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C ompletion of enquiry .)efore the DiSClpliflary 

Authority 	as also the Appellate Authority 

in 	case the enquiry or the 	final o Ier goes 

against him. 	147itn the aJO ie O)SerVatiOflS, the 

Oricinat AppliZ2atiOfl is disposed Of.No Costs. 

(NITYNA Y) 
NEM iER 	( 	101 AT 	) VI C 

KNM/CM. 


